NATIONAL HUMAN

RIGHTS COMMISSION

NEW INDIAN EXPRESS, Mangaluru, 29.11.2024

Page No. 5, Size:(38.50)cms X (7.73)cms.

Naxal rehab panel wants Gowda encounter probed

EXPRESS NEWS SERVICE
@ Bengaluru

MEMBERS of the state’s Naxal
Surrender and Rehabilitation
Committee appealed to Naxals
- Left Wing Extremists (LWEs)
of the CPI (Maoist) Party-- who
were active in parts of the
Western Ghats, to surrender
and join the mainstream. They
also suggested that the govern-
ment conduct an investigation
into the recent encounter kill-
ing of Naxal leader Vikram
Gowda, as per the guidelines of

the National Human Rights
Commission (NHRC).

Senior journalist Parvathee-
sha Bilidale and advocate KP
Sripala had visited places in
Hebri taluk on November 23 to
assess the situation and under-
stand the circumstances sur-
rounding the death of Vikram
Gowda in an encounter with
the Anti Naxal Force (ANF).

Addressing a joint press con-
ference on Thursday along with
committee member and writer
Banjagere Jayaprakash, they
said Naxals should give up

their armed struggle and join
the mainstream as there are av-
enues within the purview of
law to fight for the cause of the
poor: Till date, 14 Naxals have
surrendered since the policy
was introduced with amend-
ments in 2015.

Parvatheesh, who has visited
the Naxals’ families, said they
were facing hardship, and
claimed to have advised them
to persuade family members to
surrender, by explaining the
government's rehabilitation
packages. There is compensa-

tion of Rs2 lakh, Rs4 lakh and
Rs 7.5 lakh in three slabs for
those who surrender, and the
information has been dissemi-
nated in remote Naxal-infested
areas, he said.

Among the Naxals who are
active underground are John
alias Jayanna, Mundagaru
Latha, Sundari and Vanajak-
shi, Parvatheesh said.

“It is necessary for the state
government to take appropri-
ate legal action and investigate
the Vikram Gowda murder
case as per the guidelines of

the NHRC. In a parliamentary
democracy, it is the responsibil-
ity of the government to ensure
transparency and justice in
killings committed by police
forces outside the purview of
the judiciary. Even after the re-
cent encounter, the committee
will continue its efforts to bring
the remaining fighters in the
forest to the mainstream,” he
added.

Forest department staff
should stop harassingtribalsin
the name of law and imposing
heavy fines.
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Naxal rehab panel members seek probe into Vikram Gowda encounter

EXPRESS NEWS SERVICE
i@ Bengalury

MEMBERS of the state's Naxal
Surrender and Rehabilitation
Commitiee appealed to Naxals
- Left Wing Extremists (LWEs)
of the CPI(Maoist) Party -- who
were active in parts of the
Western Ghats, to surrender
and join the mainstream. They
also suggested that the govern-

ment conduct an investigation
into the recent encounter kill-
ing of Naxal leader Vikram
Gowda, as per the guidelines of
the National Human Rights
Commission (NHRC),

Senior journalist Parvathee-
sha Bilidale and advocate KP
Sripala had visited places in
Hebri taluk on November 23 to
assess the situation and under-
stand the circumstances sur-

rounding the death of Vikram
Gowda in an encounter with
the Anti Naxal Force (ANF).
Addressing a joint press con-
ference on Thursday along with
committee member and writer
Banjagere Jayaprakash, they
said Naxals should give up
their armed struggle and join
the mainstream as thereare av-
enues within the purview of
law to fight for the cause of the

poor. Till date, 14 Naxals have
surrendered since the policy
was introduced with amend-
ments in 2015.

Parvatheesh, who has visited
the Naxals' families, said they
were facing hardship, and
claimed to have advised them to
persuade family members to
surrender, by explaining the
government's rehabilitation
packages. There is compensa-

tion of Rs 2 lakh, Rs 4 lakh and
Rs 7.5 lakh in three slabs for
those who surrender, and the
information has been dissemi-
nated in remote Naxal-infested
areas, he said. Among the Nax-
als who are active underground
are John alias Jayanna, Munda-
garu Latha, Sundari and Vana-
jakshi, Parvatheesh said. "It is
necessary for the state govern-
ment to take appropriate legal

action and investigate the
Vikram Gowda murder case as
per the guidelines of the NHRC.
In a parliamentary democracy,
it is the responsibility of the
government toensure transpar-
ency and justice in killings com-
mitted by police forces outside
the purview of the judiciary
Even after the recent encounter,
the committee will continue its
efforts to bring the remaining

fighters in the forest to the
mainstream,” he added

Forest department staff
should stop harassing tribals in
the name of law and imposing
heavy fines, “At least once in two
months, district and taluk level
officials should hold public meet-
ings near places where tribals
live. It should formulate its own
rules instead of the one-size-fits-
all Central laws,"” they said.



HINDU, Bengaluru, 29.11.2024

Page No. 9, Size:(3.39)cms X (17.77)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

‘Only way to
tackle Maoist
movement is to
solve problems of
tribal people’

The Hindu Bureau
BENGALURU

The only way to tackle the Maoist move-
ment in Karnataka is to solve problems
being faced by the tribal people living in
the Western Ghats, said Banjagere Jaya-
prakash, a member of the Karnataka
State committee to oversee implementa-
tion of the rehabilitation policy to sur-
render/assimilate Left Wing Extremists
(LWEs).

“Only alleviating the lives of tribals in
these areas, ensuring they are not ha-
rassed in the name of forest laws, will
make the Maocist movement irrelevant.
Until and unless this is done, more Vik-
ram Gowdas
may take
birth,” he said,
arguing against
encounters as
solution to the
issue.

The commit-
tee has also de-
manded an FIR
against police
officials of the
Anti-Naxal ~
Force (ANF) in- Banjagere Jayaprakash
volved in the al-
leged encounter of Vikram, CPI (Maoist)
leader, as per the National Human
Rights Commission norms. “No inquiry
has been instituted into the alleged en-
counter. The law must take its course
and there should be no exception,” Mr.
Jayaprakash said.

Appeal to Maoists

He also appealed to Maoists fighting in
the forests to abjure armed struggle and
join the mainstream. “We assure you
that we will do our best to coordinate
with the government, ensure your safe
passage, and work with the government
for a speedy trial in cases against you,”
he said.

Following the recent alleged encoun-
ter of Vikram, the committee visited
areas in Hebri, Udupi district — the vil-
lage where the alleged encounter took
place and the villages surrounding it.

“Tribals of these areas have been liv-
ing in pathetic conditions. There are
constant complaints of harassment from
the Forest Department, of cases and hef-
ty fines levied over collection of minor
forest produce. Most of them do not
have any land documents. These villages
are 50 remote that people have to walk 8
lan one way to even work as manual la-
bour. None of the government schemes,
including the National Rural Employ-
ment Guarantee Scheme, have reached
them. Except for solar lighting and heat-
ing that has reached these villages, no
development initiatives have reached
them,” Mr. Jayaprakash said.
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AIL-NHRC National Moot Court Competition, 2025

https://www.scconline.com/blog/post/2024/11/28/ail-nhrc-national-moot-court-

competition-2025/

‘The Army Institute of Law, Mohali (AIL)" in collaboration with “The National Human
Rights Commission of India (NHRC)’ is conducting the AIL- NHRC National Moot Court
Competition, 2025 to be held on January 23rd-25th.Published on November 28, 2024

By Bhumika Indulia



MSN, Online, 29.11.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Mango kernel deaths: NHRC seeks report from Chief Secretary and
Collector

https://www.msn.com/en-in/news/India/mango-kernel-deaths-nhrc-seeks-report-from-
chief-secretary-and-collector/ar-AA1uT5HO0

1d ¢ 2 min read

BHUBANESWAR: The National Human Rights Commission (NHRC) has issued notices
to the state government over the death of three tribal women after consuming mango
kernel gruel in Mandipanka village in Kandhamal district last month.

The apex human rights panel asked the chief secretary and collector of Kandhamal to
submit a detailed report and actions taken thereafter within four weeks.

The direction came following a petition filed by Supreme Court lawyer and civil rights
activist Radhakanta Tripathy, who cited media reports highlighting the state of affairs of
marginalised tribals in the hillside village.

Citing that three women died and four were hospitalised after consuming mango kernel
gruel, the petitioner alleged that they were compelled to consume the inedible stuff due
to food scarcity and died of food poisoning.

“The tribal women took the desperate measure of consuming the gruel due to
inadequate and delayed supply of rice under the National Food Security Act (NFSA).
This is not an isolated case but continuation of a series of such tragedies in the tribal
pockets where several people consume mango kernels in the absence of sufficient
food,” he alleged.

The geography of hunger has not changed decade after decade and the Mandipanka
tragedy has shown that nothing has changed in Odisha even 23 years after the 2001
Rayagada hunger deaths which had become a national shame, the petitioner pointed
out.

Stating that tribals have no other means of survival, and five kg of rice per person per
month, distributed once three months, is not sufficient for them, Tripathy had requested
the NHRC to investigate the matter through the Special Rapporteur of the Commission.
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https://jantaserishta.com/local/odisha/nhrc-sought-a-report-from-the-chief-secretary-
and-collector-3668855

Triveni 28 Nov 2024 12:21 PM

BHUBANESWAR Ya-#R: VPN  HIMENYSR  3MARTNational  Human  Rights
Commission(@@&ﬂ??ﬁ)ﬁﬁ@ﬁﬂﬁ$ﬂﬂmﬁlﬁ$m7ﬁaﬁ&ﬂﬂﬁwm
aferar WM ¥ & snfeardt aigamst &) A9 R Isg WBR FI Ay I o g =i
AFATISR SART A HEYHT & T Id 3R HadeR &l IR Iuie & HidR T fawga Rard
3R ISP TG PI 718 HRATS UK B B! Bl ¢ 198 G T DI & adhid 3R ANRE
3ifrepR SRl TR Td HUTd! gRT SR arfieT & are 3imar &, o ugre g # gk W
TS SfeaiRudl &1 R o1 ISR @A arell difsar Ruie &1 garen fear man g

39 §Td 1 gaTall o §U S S 1 T3l &1 <ferar @M | i Afganaelf &) 0 81 718 3R IR
DI SRUAT | YclT HRIAT T, TfIepTahd! 2 SR AT fs HISH &1 HH & RO 31 AT
gerd @M & foTE ToreRy 81T UST SiR i fauTaRtdl & HRUI 396! g 81 TS |

TP @Il Y&/ SMAMTH National Food Security Act (TTUHTHT) & ded diad B 0T
3R X T MY & HROT snfeardt Afgarsil 7 gfern W &1 gdr=N 4RT H&H 33111 38
3RIY T o T8 BIs ol ATHAT g1 &, Sfewp SMfcan sard! § T il & th
AT B, STaT B AN UaTed IS & 3THTd H 3 &1 el [id g | TIbTand! 2 wal b &
BT YA GHT J Tt 9aan & IR Haluie <! 7 fe@amar g f 2001 & I 4@ A 58
Hidl & 23 9 a1e W NS § o 61 dadl 7, S I WH 79 778 o1 Burdt 7 el fb
3MfEaTRat & U Siifdd I8+ &1 Dl 3 IeH g1 & SR Ufd SAfad ufd Arg uid fasdl araa,
Sff dF HeF ¥ Ue IR f9aRa fasar S &, 39 fow v 78t §1 361 TIideRe 9
S{TRT & faR ufddger & H1eqd ¥ OTHc B Slid R DT SRIY fobar o |




HINDU, Online, 29.11.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Only way to tackle Maoist movement is to solve problems faced by
tribal people

https://www.thehindu.com/news/national/karnataka/only-way-to-tackle-maoist-
movement-is-to-solve-problems-faced-by-tribal-people/article68923321.ece

Published - November 28, 2024 10:04 pm IST - Bengaluru

The only way to tackle the Maoist movement in Karnataka is to solve problems being
faced by the tribal people living in the Western Ghats, said Banjagere Jayaprakash, a
member of the Karnataka State committee to oversee implementation of the
rehabilitation policy to surrender/assimilate Left Wing Extremists (LWESs).

“Only alleviating the lives of tribals in these areas, ensuring they are not harassed in the
name of forest laws, will make the Maoist movement irrelevant. Until and unless this is
done, more Vikram Gowdas may take birth,” he said, arguing against encounters as
solution to the issue.

The committee has also demanded an FIR against police officials of the Anti-Naxal
Force (ANF) involved in the alleged encounter of Vikram, CPI (Maoist) leader, as per
the National Human Rights Commission norms. “No inquiry has been instituted into
the alleged encounter. The law must take its course and there should be no exception,”
Mr. Jayaprakash said.

Appeal to Maoists

He also appealed to Maoists fighting in the forests to abjure armed struggle and join the
mainstream. “We assure you that we will do our best to coordinate with the government,
ensure your safe passage, and work with the government for a speedy trial in cases
against you,” he said.

Following the recent alleged encounter of Vikram, the committee visited areas in Hebri,
Udupi district — the village where the alleged encounter took place and the villages
surrounding it.

“Tribals of these areas have been living in pathetic conditions. There are constant
complaints of harassment from the Forest Department, of cases and hefty fines levied
over collection of minor forest produce. Most of them do not have any land documents.
These villages are so remote that people have to walk 8 km one way to even work as
manual labour. None of the government schemes, including the National Rural
Employment Guarantee Scheme, have reached them. Except for solar lighting and
heating that has reached these villages, no development initiatives have reached them,”
Mr. Jayaprakash said.
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https://www.amritvichar.com/article/508514/bareillys-boyfriend-gave-this-scandal-to-his-
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By Vikas Babu On 28 Nov 2024 13:23:43
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